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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
; CENTRAL ZONAL BENCH AT BHOPAL
EXECUTION APPLICATION No. 02/2022
IN

O.A. NO. 23/2021
IN THE MATTER OF:

APPLICANT: Swami Narhariyanand Sarovar
/ /VERSUS//
RESPONDENTS: State of MP. & Ors.

COMPLIANCE CUM ACTION TAKEN REPORT OF ORDER DATED
09/08/2023
The answering respondent no. 3 most respectfully submits as
follows:-

1. The'Hon’ble Tribunal vide its order dated 12/10/2023 directed the

respondent to comply with the directions passed in OA No.
23/2021.

2. As highlighted in the joint report there were encroachment in the
subjective water body thus all the illegal encroachments on the
subjective water body are duly removed by the respondent no. 3
and in pursuance of the relief claimed by the applicant the blocked
route is now reopened for circumambulation/parikrama. The copy
of the report dated 11/10/2023 along with the pictures depicting
the removal of the encroachments are collectively marked and filed

herewith as ANNEXURE R-3/4

3. As per the direction of Hon’ble Tribunal the fountains are installed
for the purpose of purification and also to increase the level of
dissolved oxygen in the water in the subjective water body. The
pictures depicting the installation of fountain are collectively

marked and filed herewith as ANNEXURE R-3/5

4
4. The residential houses which were built on the subjective river
body wherein the septic tanks are built were cleaned with the help
of mud pump and now no sludge is going into the subjective water

body.



: @
2
- The two outlet drains whereby the domestic sewage was flowing

and mixing into the pond are now diverted to another direction so
that there is no possibility of untreated domestic sewage flowing

directly towards the pond and the water is kept clean by spraying
medicines in the diverted drains.

. It is most humbly submitted that the construction of Sewage
Treatment Plant (In Short ‘STP’) having the capacity of 2.6 MLD in
Nag;jir Parishad, Village and Tehsil Saikheda, District Narsinghpur
(M.P.) is completed and made operational and no sewage is directly
flowing into the ponds. The copy of the letter dated 12/10/2023 is
marked and filed herewith as ANNEXURE R-3/6

- It is further pertinent to mention over here that in the present
matter the MPPCB imposed the environmental compensation of Rs
258 Lakh on the respondent no. 3 and against the aforesaid order
the respondent no. 3 has filed the writ petition before the Hon’ble
High Court which got registered as WP No. 976/2023 and the
Hori’ble High Court, Principal Bench at Jabalpur vide its order
‘dated 05/10/2023 stayed the order of MPPCB pertaining to
imposition of environmental compensation. The copy of the order

dated 05/10/2023 is marked and filed herewith as ANNEXURE R-
3/7

. In view of the judicial and factual matrix of the matter, the

compliance report may kindly be taken on record.

. An agffidavit in support is filed herewith.

SUBMI‘{;TED BY;
RESP ENT NO. 3

THRO 4

Place: BHOPAL (SACHI . VERMA ADV)
Date: 12/10/2023 COUNSEL FOR RESPONDENT NO. 3
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH AT BHOPAL

EXECUTION APPLICATION No. 02/2022

IN

O.A. NO. 23/2021
IN THE MATTER OF:

APPLICANT: Swami Narhariyanand Sarovar
//VERSUS//
RESPONDENTS: State of MP. & Ors.
i AFFIDAVIT

I, Dr. Prasad Sahu, Aged about 55 years, S/o Late Shri Shivcharanv
Sahu, posted as Chief Municipal Officer, O/o Nagar Parishad
Sainkheda, Narsinghpur (M.P.), do hereby state on oath and solemnly

affirm as under:-

That, I am Respondent No. 3 in the present matter and as such [ am well

conversant with the facts of the case and therefore, competent to swear
this affidavit.

2 That the accompanying reply has been drafted as per my instructions

and‘also explained to me.

3. That the contents of para 1 to end of accompanying reply are true to my
knowledge based upon official records and the legal averments made

therein are true on the legal advice received and believed to be true.

DEP
VERIFICATION

I, above described deponent do hereby verify that the content of para 1 to

3 of the affidavit are true to my personal knowledge and belief.

@ ’ Verified apd signed on this  day of 2023 at Bhopal (M.P)
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Present stq .
tus of Sewerage Project at Saikheda Dist, Narsinghpur

For Cons fon & :
truction of Sewerage project at Saikheda, MPUDC had called tender

& allotte Eineer:
.work to M/s Engmeermg Professional Co, pwi. Ltd. and M/s South Gujarat

Construction
Co. Pvt. Lud, (JV)  Surat (Gujarat). work order given on dated

05/08/2018 At presen '
] l » » » 1 [
progress of work 281%‘ aikheda L R e

Iollowing are the status of work at present

S.No. .
No Components Total Qty. Up to date progress
— |
] Sewersge Network 28.99 km 28.02 km ‘!

j

2 House service connection 2478 1838 l
T 9% completed |

|

treatment of sewerage

3 STP (2.6 MLD) 1 Job started on 16/09/2023
At present STP is

running continuously

4 IPS ’ I Job 86% completed i
| ;
5 MPS 1 Job 98% completed
Overall Physical Progress 87% ,
Oveérall Financial Progress 81% ]
Note:-

1. At present, Sewerage Treatment Plant is working since last month and is

running continuously.

Approx. 10 wards area sewerage water is being collected and treated in STP.

3. At pond area of Saikheda, houses were connected with sewerage network, but
after removal of encroachment toilets of houses were damaged. At present no
sewer is directly coming to words pond.

9

Project Manager
PIU (MPUDCL), Jabalpur

i

MPUDCL/PIU JABALPUR/LETTERS/2023 Viv-PN-14)

House No. - 737, Aprawal Colany,
Behind Jaln Mandir, Jabalpur (M.P.) 482002
Office Phone No. - 0761 - 4921421, Emaill « mpadeljbp a pmail.com
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. Y
HE HIGH COURT OF MADHYA PRADESH Z
AT JABALPUR
WP No. 976 of 2023

(MUNICIPAL COU
NCIL SAIKHEDA DISTRICT NARSINGHPUR Vs UNION OF INDIA AND OTHERS)
Dated : 05-10-202

Shri V.S. Choudhary - Advocate for petitioner.

Shri S.K. Shukla - Advocate for respondent No.1.

4
Shri Amit Seth - Deputy Advocate General for respondent No.2.
Shri Shubham Machani - Advocate for respondent No.4.
Petitioner's counsel submits that no show cause notice has been issued to
the petitioner.
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Respondents ‘to prodpgg;rgc}:{c;/rd{}s«m&h regard to the same.
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In the 1nt g%@ﬁ‘stay;oﬁnnp gned ord{:rs dated 24.12. 2021 (Annexure
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agt‘ez:g 13. 05&%»8. G gxure P15) passed by respondent No.4 till

(RAVI MAHﬁW"Q,TPD%iWW - (VISHAL MISHRA)
CHIEF JUSTIGE el JUDGE
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Digitally signed by
MANVENDRA $INGH PARIHAR
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